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copy each in  (English and Hindi) of the
following papers: —

(i) Seventeenth Annual Report and
Accounts of the Hindustan Teleprinters
Limited, Madras for the year 1977-78,
together with the Auditor's Report on the
Accounts and the comments of the
Comptroller and Auditor General of India
thereon.

(ii) Review by Government on the
working of the company.

[Placed in Library. See No. LT. 2989/78
for (i) and (ii)]

REFERENCE TO THE SPEECH OF
SHRI N. A. pALKHIVAEA AT THE
UNIVERSITT OF RICHMOND

DR. BHAI MAHAVIR: On a point of
order

MR. CHAIRMAN: The Question Hour is
over. Something was said then. After that, I
have gone to the second item. That is also
over. Now, why are you raising point of
order? 1 do not understand this. Even the
second item is over.

SHRI ERA SEZHIYAN: I also wanted to
raise a point of order.

DR, BHAI MAHAVIR: If you give me
half a minute, then you will know whether
there is point of order or not in what I am
going to say .

(Interruptions)

SHRI ANANT PRASAD SHARMA: No,
No.

DR. BHAI MAHAVIR: Can these
gentlemen decide whether you should allow
me to raise it or not? Have you delegated your
authority to Shri Sharma and Kalp Nath Rai?

MR. CHAIRMAN: They have no such
authority.

DR. BHAI MAHAVIR: Then, what I wish
to state .

(Interruptions)
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MR. CHAIRMAN: Listen to me. The
Question Hour is over. Something was
discussed then. Then I went to the second
item. That is also ovtr. Now the Leader of the

Opposition wants to say something. Let me
hear him.

DR. BHAI MAHAVIR: Is he on a point of
order?

MR. CHAIRMAN: There is no question of
point of order.

DR. BHAI MAHAVIR: But I am on a
point of order. I wish to
state ...

(Interruptions)

Should the floor of this House be defiled
by making abusive references to high
dignitaries

(Interruptions).
SHRI ANANT PRASAD SHARMA: You
have called the Leader of the Opposition.
DR. BHAI MAHAVIR: My friend here
has used highly objectionable language .
(Interruptions)
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(Interruptions)
MR. CHAIRMAN: Please do not raise it

again.

SHRI MANUBHAIi PATEL: Are Sir, how
are you allowing it? Then, you allowing him?
Sir, how are you
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.allowing it?  Then, Mr. Sezhiyan also has
got a point of order.

(Interruptions)
DR. BHAI MAHAVIR: Sir, I do not know

how you are allowing them lo make such
meaningless and nonsensical charges.

(Interruptions)
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(Interruptions) MR. CHAIRMAN":

If you are raising the same thing, then I will
have to allow the Members on this side also.

SHRI PRANAB MUKHERIJEE: Sir, if he
is not going to make a statement, then we will
not allow any Minister to make any statement.

(Interruptions)

SHRI KAMLAPATI TRIPATHI: Sir, it
must be on record. That copy should be put up
before the House. That is my demand.

(Interruptions)

SHRI JAGIJIT SINGH ANAND (Punjab):
Sir, the Minister cannot escape like that.

(Interruptions)

DR. BHAI MAHAVIR: Sir, if somebody
calls such a high dignitary as an American
henchman, then I can also call them as the
Russian henchmen. WiH these things go on
record? Will it be proper, Sir?

(Interruptions)
MR. CHAIRMAN: Can we now go to the

next item, that is, the Calling Attention
Motion?
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SHRI ANANT PRASAD SHARMA: Sir,
what is your decision on this matter?

SHRI PRANAB MUKHERJEE: Sir, what
is your decision in the matter?

(Interruptions)

SHRI ANANT PRASAD SHARMA: Sir, a
statement from him and a copy of the speech
of Mr. Palkhivala should be made available to
us.

(Interruptions)

SHRi BHUPESH GUPTA: Sir, 1 fully
support their demand.

SHRj PRANAB MUKHERIJEE: Sir, let
him ascertain from Mr. Palkhivala and make
available to us what he has said.

SHRI ERA SEZHIYAN: Sir, I have a
point of order to make.

(Interruptions)

SHRI JAGJIT SINGH ANAND: Sir, the
only thing is this: If this is to be decided . . .
(Interruptions) . ., let him call for a copy of
that speech. He can get a copy of that speech.
It must foe a prepared one and it has been
reported. Let him get a copy of that and then
we shall go through it and w, shall go by that
and we shall not go by what is said here and
we will find out if there is something to hide
init. .. (Interruptions) Let him got a copy of
that speech.

MR. CHAIRMAN: Shall we go to the next
item of business?

(Interruptions)

AN HON. MEMBER: It has to be
explained.

(Interruptions)

MR. CHAIRMAN: What is there to
explain?

SHRI ATAL BIHARI VAJPAYEE: Sir,
the Ambassador spoke extempore.
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SHRi U. R. KRISHNAN (Tamil Nadu):
How do you know?

SOME HON. MEMBERS: Very good.
(Interruptions)

MR. CHAIRMAN: Because he is the
External Affairs Minister.

SHRi ATAL BIHARI VAJPAYEE: I am
expected to know. No verbatim record of the
speech was kept. When we received the same
pamphlet which is in the possession of my
honourable friend, Shri Kalp Nath Rai, we
made inquiries. This pamphlet was circulated
by a private individual...

AN HON. MEMBER: Like Mr. Kalp Nath
Rai.

SHRi ATAL BIHARI VAJPAYEE: .. .who
was i, Allahabad for many years and he has
given his own version of Mr. Palkhivala's
speech. Sir, he spoke on the new birth of
freedom in India.

(Interruptions)

SHRi ANANT PRASAD SHARMA: That
is the point.

SHRI ATAL BIHARI VAJPAYEE: I have
a gist of his speech. Sir, he condemned the
proclamation of emergency.. . (Interruptions).
.and he castigated those who were
instrumental in imposing the emergency in
India.

(Interruptions)

SHRI KALP NATH RAIL Is it fair?
(Interruptions). It is unfair.

(Interruptions)

SHRi BHUPESH GUPTA: Sir, Mr.
Palkhivala, if I may say so .

(Interruptions)

SHRI N. K. P. SALVE (Maharashtra) : Sir,
just hear me . . . (Interruptions). Please listen
to me, Sir.

.., (Interruptions)

[ 8 DEC. 1978 ]

Shri Palkhiwala at 118
University of Richmond
SHRI ANANT PRASAD SHARMA: Mr.
Chairman, Sir, the honourable Minister has
now come out with the statement that the gist
of his speech is with him. So, please ask him
to place it on the Table of the House.

(Interruptions)

SHRIMATI MARGARET ALVA:
(Karnataka): Sir, he has said that the gist is
with him.

(Interruptions)

SHRIN. K. P. SALVE: Sir, .

MR. CHAIRMAN: One minute, Mr. Salve.
Mrs. Alva, according to you...

(Interruptions)

SHRI BHUPESH GUPTA: Mr. Palkhivala
should have gone to lift the shoes of a lady .

(Interruptions)

MR. CHAIRMAN: Just one minute.
(Interruptions). One minute, please. Now,
according to the views of the honourable lady
Member..... (Interruptions). .he is coming out
with something, Mr. Bhupesh Gupta, ac-
cording to your statement, he is coming out
with something. So, why not hear him?

(Interruptions)

SHRI ANANT PRASAD SHARMA: We
are hearing him, Sir.

SOME HON. MEMBERS: Sir, we are
hearing him.

PROP. N. G. RANGA (Andhra Pradesh):
Sir, what we have been asking for is a copy of
that speech. It has been the practice in both
the Houses Sir, that the Chair, the Presiding
Officer, has ruled, has always ruled, whenever
a question is given notice of, is given due
notice of, that the speech concerned, when it
is made, by any one of the important func-
tionaries of the Government whether
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[Prof. N. G. Ranga] a Minister or an
Ambassador or anybody else, when a demand
has been made that the speech must be placed
on the Table of the House, it has been the
custom, it has been considered to be the duty
of the presiding officer...

(Interruptions)

SHRI JAGJIT SINGH ANAND: It makes
it incumbent on the Minister...

(Interruptions)

SHRI N. G. RANGA: You have
authority, according to the practice,
to insist that the report should be
placed on the Table of the House.
The Leader of the Opposition has
asked you, but you were not good
enough

(Interruptions).

SHRI JAGJIT SINGH ANAND: He
should not have come to the House without
the text... (Interruptions). You direct him to
bring the text...

(Interruptions)
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(Interruptions)

DR. BHAI MAHAVIR: Let that gist be
read out for the benefit of hon. Members...

(Interruptions)

SHRi JAGJIT SINGH ANAND: What is
this?

(Interrwptions)

SHRI ATAL BIHARI VAJPAYEE: I do
not have a copy of the speech.

(Interruptions)

SHRI JAGJIT SINGH ANAND: He may
be directed to get a copy of the speech.  Let
us take notes on this...

(Interruptions)

SHRI PRANAB MUKHERIJEE: Let him
give an assurance that he will give it...

(Interruptions)

SHRI N. K. P. SALVE: Mr. Vajpayee has
admitted that he has got a gist of the speech
with him. The issue is two-fold: first, when he
has a gist of the speech with him, he should
have divulged to the House what precisely
Mr. Palkhiwala said in his speech; secondly,
something which is far more important; is it
fair and proper because there are certain well-
known norms of international diplomacy, and
no diplomat of any country gets invloved in
any controversial matter. His job is supposed
to be something else. In the circumstances,
Sir, is it fair and proper on the part of the
Government, this incompetent Government,
to use a manlike Mr. Palkhiwala to aggrandise
and subserve the interests of the party in th,
U.S.A. and wash the dirty linen...

(Interruptions).
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DR. RAFIQ ZAKARIA (Maharashtra):
On a point of order...

(Interruptions)
SHRIN. K. P. SALVE: You .have...
(Interruptions)

MR. CHAIRMAN: Mr. Salve, we are not
discussing the subject today.

Y mAwala (Ao W Je
F2T | T w47 wEEs & wgr fAere
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SHRI N. K. P. SALVE: You have listened
to Shri Bhupesh Gupta. You have listened to

others. This is a matter which concerns the
rights of the House...

(Interruptions)
MR. CHAIRMAN: This shall not go on
record.

(Shri N. K. P. Salve continued to speak)

MR. CHAIRMAN: It is not
recorded. Why do you go on speaking?

being

(Interruptions)

(Shri N. K. P. Salve continued to speak)
DR. BHAI MAHAVIR: Does he have the
right to defy the Chair all the time?

(Interruptions)

MR. CHAIRMAN: I cannot compel any
Minister to answer a question in a manner in
which the Members desire. This is clear.
(Interruptions) You are talking. But you are
not allowing me to talk. Is it the way? My
point is that he is clear in his mind that there
is no copy of the speech. (Interruptions) You
are not allowing me to speak. The point is that
when the Presiding Officer has to do
something, he must do it correctly. The
Minister says that he has not got a copy of the
speech. That was not a prepared speech.
It was
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an extempore speech.  He has
copy. I cannot compel him.

got no

(Interruptions)

SHRI ANANT PRASAD SHARMA: The
gist of the speech is available with the hon.
Minister. That should be made available to
us.

DR. RAFIQ ZAKARIA: 1 respect your

ruling. You are right in saying that the
Minister has said that ~ he has not gota copy
ofthe  speech and, therefore, he cannot place

it on the Table of the House. But he has

contradicted himself by his subsequent
behaviour. When Mr. Kalp Nath Rai
made the allegations, he said that he did not

know anything and, therefore, he could not say
anything. Sir, my point of order is this. When
he was asked for a copy of the speech, he could
have told the Ambassador that even if he did
not have a copy, he could recollect what  he
had said. The Ambassador could give a
gist of what was said and that should have been
placed on the Table of the House.  He is just
trying  to take cover which is making it rather
suspicious. If there was nothing objectionable
in what the Ambassador did or which the
Foreign Minister thought was not
objectionable,  he could have come forward
and said that though he did not make a pre-
pared speech and there was no verbatim
version  kept, still that was what he had
said. I donot think there is anything
objectionable in doing it.  Firstly, he tried to
evade a reply to that question. Then he
says that no record was kept. Sir, it is your
duty as the custodian of the rights and
privileges of the Members  to direct him
because he himself has indeed admitted that
he has the gist.  (Interruptions) He said
various things. But why did he not say that he
was trying to get the gist? 1 want your
ruling on this. (Interruptions) Sir, when a
point of order is raised, it is your duty to
reply to it or to say that it i irrelevant or
out of order. The Foreign Minister in his
ownreply  has
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[Shri Rafiq Zakana] contradicted his own
position. Firstly he said that he did not know
anything and subsequently he came tor-ward
to say that he knew what was said.

(Interruptions)
SHRI S W. DHABE (Maharashtra) : Sir,

he has raised a point of order. Let it be
replied. It is essential.

SHRI BHUPESH GUPTA: Sir, the point at
issue is...

SHRI S. W. DHABE: Mr. Chairman, Sir,
you are not protecting the House. Mr. Zakaria
has raised a point of order.

MR. CHAIRMAN: Yes, I will give a
ruling.
SHRI S. W. DHABE: Sir, you give us a

ruling. And you must  protect the House
and not the Minister. (Interruptions)

MR. CHAIRMAN: How can I say if you
all get up? 1 will find out from the record
whether there is any contradiction between
the earlier speech...

(Interruptions)
SHRI ANANT PRASAD SHARMA: Let

the Minister deny that he has not said that the
gist of a speech is with him. Let him deny.

SHRI ATAL BIHARI VAJPAYEE: There
is no question of my denying. I did say that
when the pamphlet was circulated, the
Ambassador was contacted. And he informed
the Ministry about his speech. He gave a gist
of that speech.

(Interruptions)
SHRI JAGJIT SINGH ANAND: You
should have laid it on the Table.
oY wwamafa God o gy o
fraza & wremae fa fedm wafy i &
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MR. CHAIRMAN: But he is prepared to
say something.

SHRI JAGJIT SINGH ANAND: During
the Question Hour, he wasted half an hour.
He should have placed the gist on the Table
then.

(Interruptions)

MR. CHAIRMAN: When the Minister is
prepared to say something, you are not
prepared to hear. How-can we carry on like
this?
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(Inter ruptions)
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SHRI JAGJIT SINGH ANAND:
Sir, he is ghifting the ground.
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(Interruptions)

SHRI ANANT PRASAD SHARMA: That
gist should be placed on the Table of the
House.

SHRI KAMLAPATI TRIPATHI: Sir, it is
your duty to direct the Minister to place that
gist on the Table of the House.

SHRI ATAL BIHARI VAJPAYEE: Sir, I
am prepared to lay a copy of the gist of the
speech on the Table and that will be done on
Monday.

it weqt Yag : Al o7 amg o7
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SHRIJAGJIT SINGH ANAND: Sir...
(Interruptions)

MR. CHAIRMAN: Do not take down
anything of Mr. Anand.

SHRI ATAL BIHARI VAJPAYEE: I have
promised the Leader of the Opposition and
the other Members of the Opposition that I
will lay a copy of the gist of the speech on
Monday on the Table of the House. Now, I
would like Mr. Kalp Nath Rai also to lay his

copy.

SHRI ANANT PRASAD SHARMA: He
isnot obliged. (Interruptions).

MR. CHAIRMAN: Mr. Kalap Nath Rai, as
a Member of the Rajya Sabha, cannot lay it
on the Table of the House. If at all he wants
to lay it on the Table, it has to be sent through
me. He cannot do it.
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SHRI JAGJIT SINGH ANAND: Sir, .
(Interruptions)

MR. CHAIRMAN: Mr. Anand, 1 have not
allowed you. You are unnecessarily creating
confusion. Let us do some work. Please
resume your seat. Now we will take up the
Calling Attention Motion.

SHRI JAGIJIT SINGH ANAND: I am
resuming my seat.

REFERENCE TO THE REQUEST

FOR FIXING ADATE FORDIS-

CUSSION ON THE NO-DAY-YET-
NAMED-MOTION

SHRI ANANT PRASAD SHARMA
(Bihar): Sir, I seek your permission to raise a
very important point. Mr. Bhupesh Gupta has
given a notice for a motion to be moved in
this House regarding the alleged corruption
charges against Mr. Kantibhai Desai. Sir, |
would like to know when you are going to
take up that motion, namely, Mr. Bhupesh
Gupta's motion regarding the alleged,
corruption charges against Mr. Kantibhai
Desai. When are you and the Government
going to take up that motion for consideration
in the House?

(Interruptions)

REFERENCE TO THE SPEECH OF
SHRI N. A. PALKHIVALA AT THE
UNIVERSITY OF RICHMOND contd.

SHRI JAGJIT SINGH ANAND: Sir, let
Mr. Vajpayee's conduct and mine be decided
by the House. Half an hour of time of this
House has-been wasted because Mr. Vajpayee
did not do the elementary duty by



